IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYPERA AD BENCH
AT HYBERABAD

Between :=-

C.J.Ramagh

And

1. The Gensral Manager, Telecom Area,
Vigakhapatnam. i

2. The Chief Gensral Manmager, Telecommunica-

tions, A.P.Circle, Doorsanchar Bhavan,
Nampally, Hyderabad.
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Counsel for the Applicant : Shri K.Wenk teshwar Rag

[
Counsel for the Respondents Shri N.R.Devaraj, Sr.CGSC
\
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THE HON'BLE SHRI R.RANGARAJAN : MEMBER ((A) ‘fl,
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None for the applicant.Sri W.S5atyanafayana for

Sri N.R.Devraj, for the Respondents.

2 The applicant was appointed as a:Ster
from 3-5-1984 in the Department aof Talacammur
he has besn working in that capacity thersafi
appeared for the speed tegt in English 3hort
words per minute held on 5-6-88. He was decl
inthat test, 0On the basis of‘jpassing tha sy
is stated that he was granted two aduance;inc
the scala of £.1200-2040 uith effect Prom 5-4

of letter No.TA/S5TB/49=-5/111 dt.11.8.88 as ps

lographer
tications and
er, He

Hand &t 120
ared qualified
eed test, it
rementé in
-88 interms

wrt of basic

pay for having acguired speed of 120 words per minute in

Short-Hand . It is further stated that it wg

s sought to

recoueﬂf the excess payment mads on the basig of the above

fixation as the two increments granted as abg
treated as personal pay to be absorbad agains
crements vide letter No.TAV/Staff/Pay fixatid

dt.18-7-95 issusd by Respondent No.1 in accor

ve has to be
t future in-
n/94=95

dance with the

orders contained in CGMT - Hyderabad (Respondent No.2)

Lr No,TA/STB/49=-5/111, dt.22.5.95, 1t is als
sion of the applicant that the excess recover
made by the above impugned orders are passed

ing him an opportunity to represent his ciase

dus notice. /{)

—

o the submisg-
y socught to be
withgut afford-

by giving him
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3. .Aggrisvad by the above, this D.A 1is filed praying

for a declaration that the spplicant is an#itlLd for diaw-
ing ths two advance increments granted to him in the scale

of pay of Rs,1200-2040 as part of basic pay for| having
acquired a gpeed of 120 words per minute ib short-hand as

per letter No.,TA/S5TB/49-5/11I dt.11.,8,88 and the action

of the Respomdents in refixing the pay by tregating the two

.
advance increaments as parsonal pay and saeklng to recover

the alleged excess paymentlfrom 5-6-88 vide latter No.
TAV/StafP/Pay Pixation/94-95/21 dt,18-7-95 1issued by the

second respondent in accordance with the qrders containad

in the letter of Respondent No.1 vide lettar No.TA/STB/49-5/11I,
1 : |
dt.22.5.95 &8 illegal, unjust and Por a further direction

to restrain the respondents from recovering the same,

4. Notice before asdmission was given on 2B8-9-95 when

. . : Lot :
the following interim order is passed - |

"Until further orders, the recovery
as par the impugned order No.TAV/
Staff/Pay fixation/94-95/21 dt.18-7-395
is stayed."”

Se This 0.A. was admittsd on 29-1-96: but even today
Pl g
no reply has been filed. It is usllisgttled lau, whensver

any recovery of excess payment has to be mada an opportunity
to the employee should be given before such pescovery is

and
made/on the basis of the reply given by the gmployee an
appropriate decision by the competent authority has to be

taken in regard to the recovery of sxcess payment. In

this case it is stated by the applicant that|the recovery

L_—_—. .l...a‘
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order dt,18-7-95 was issued without giving him an opportunity

to explain his case. In view of the above, the order of

recovery has to bs sst aside and further liberty has to be

given to the respondeni.s to issue a notice to't he applicant

in accordance with the lay and decidetfha:course of action

on the basis of the reply received from thes applicant,

- LA VST e

"The impugned order No.TAU/Staff/ng fliixation/

94-95/2 dt,18~-7=95 is set asidse."”

Te Houever, this will not stand in thes way of Respon-

dent No.1 to issue a proper notice in accordante with the

lau to the applicant in regard to the r ecovery

of the

excess payment and to decide the issue on ﬂhe basis of the

raply of the applicant follouwing the extant rukéa.

B The B.A. is ordered accordingly. No ox

costsg.

der as to

%

(R.RRNGAH
Member (

Dated:19th June, 1996,
Dictated in Open Court.,
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0.4.ND.1168/95

Copy tao:

1. The General Ma
Telacom Area,
Visakhapatnam,

nager,

24 The Chief Eeneral Mananen

Telecorcye, Doorsanghay Bhavan,
Nampally, Hyderabad,’

3. One copy to Mr.K.Yenkateswar Rav, Adyocatae,
CAT,Hydersbad, -

4. Dne copy to'Mr;NJR.DEwraj,Sr.CGSC,
CATyHyderabad,’

‘5: One copy to Library, CRT,Hyderabadﬁ
6. One duplicate copy.
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CHECKED BY
_APPROVED BY

TYreD 8y - ®
COMDARED BY

THE CENTRAL ADMINISTR-=TIVZ TRIBUNAL
HYDZR 9D BENCH HYDER: 84D

THE HONTBLE 3HRI R.RANGAZAJAN: M(A)

DRTVED:- f(?/é/?é _

ORDER/ JUDGEMENT

U AND./RA/C.0.10.

B.A.NE.}{&gfés’/

ADMITVED A D INTEZRIM DIREZCTIONS 1S3

» OF WITH DIRECTIONS

DISMIS}ED
A4

DISMIGIE0 AS WITHORAEN

- NO 0RDE$ AS TD £O575.
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